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Statement

In part (c) of the Lok Sabha Unstarred
Question No. 4088 answered on 10-12-
1973 in the Lok Sabha it was enquired
‘‘to what extent cooperatives provided
loans for medium and short term during
the Fourth Plan.” In answer to this part
of the Question, the following reply was
given:—

It is anticipated that the cooperatives
will provide short term advances of
Rs. 700 crores during the last year of the
4th Plan. They are also expected to have
advanced Rs. 325 crores as medium term
loans during the five years covered by the
4th Plan”.

2. On verification, it has come to light
that cooperatives are expected to have
advanced Rs. 200 crores as medium term
loans (and not Rs. 325 crores as mention-
ed above). I accordingly, take this op-
portunity to correct the answer given
previously.

REPORT OF CoMmissioN oF INQUIRY INTO
AFFAIRS OF BHARAT SEvak Sama] AND
GOVERNMENT’S ACTION THEREON

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay on
the Table:

(i) A copy of the Report of the Commi-
ssion of Inquiry into the affairs of the
Bharat Sevak Samaj along with the
Memorandum of action taken by the
Government thereon.

(ii) With your permission, I am also lay-
ing a statement in English and Hindi
giving reasons for the delay in not
presenting simultaneously the English
and Hindi versions of the report men-
tioned in item (i) above. [Placed in
Library See, No. LT-6127/73]
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MR. SPEAKER : In such cases,
I think I will have to lay down certain
procedures.
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SHRI JYOTIRMOY BOSU : This
Commission was set up, -if I remember
aright, in 1968. In a few days’ time it
is going to be 1974, and it involves a
Cabinet Minister, namely, Shri L. N.
Mishra. Therefore, it would have been
proper if the Government had laid this
document on . the Table of the
House at the beginning of this
session so that we could have debated
this and tried to tell the people in this
country about the whole matter.

NoTIFICATIONS UNDER COFFEE ACT, 1942

AND CORRIGENDUM TO NOTIFICATION No.

S.0. 693 DATED 26-2-73 UNDER ESSENTIAL
Cowuuonrrres Acr, 1955.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : I beg to lay on the
Table :

(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (3) of

section 48 of the Coffee Act,
1942 i—
(i) G.S.R. 583 (E) published in

Gazette of India dated the 1st
December, 1973

(ii) G.S.R. 514 (E) published in
Gazette of India dated the 1st
December, 1973.

[Placed in Library. Ses No. LT-6128/73.]
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(2) A copy of Notification No. S. O.
2474 (Hindi and Eaglish versions
published in  Gazette of India
dated the 1st September, 1973
containing corrigendum to Noti-
fication No. S.O. 693 published
in Gazette of India dated the 26th
February, 1972 under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955.

[Placed in Library. See No. LT-6129/73]-

SHRI SEZHIYAN Sir, when the
House is in session, within 15 days they
should have done it. But they have
not.

SHRI G. VISWANATHAN (Wandiwae
sh): Sir, onitem (2), I wish to say that thi~
was published on the 1st September,
1973. Normally, this should be placed
within 15 days. They have not even
given a memorandum for the delay.

MR. SPEAKER He should have
given the memorandum for the delay.
I hops he will put it on the Table later
on.
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CorrecTion oF Awnswer 1O U.S.Q. No.

1920, DATED 3-8-73 RE. NEw URrBaN

AND RURAL BRANCHEsS OF NATIONALISED
Banks

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : I beg to lay
on the Table : A statement (i) correcting
the reply given on the 3rd August. 1973
to Unstarred Question No. 1920 by Shri
R. K. Sinha regarding branches of na-
tionalised banks opened in urban and
rural areas, and (ii) giving reasons for
delay in correcting the reply.

Statement

In reply to part (b) of Unstarred Ques-
tion No. 1920 by Shr1 R. K. Sipha ans-
wered in the Lok Sabha on August 3,
1973, 1 had tnler-alila, mentioned that
the branches of the 14 Nationalised Banks
opened 1n the country during the period
from 1-1-1973 to 30-6-73 numbered 293
and that the population groupwise classi-
fication of these branches was as follows :

Rural .

109
Semi-urban . 59
Urban . . 58
Metropolitan . 67

2. The Reserve Bank of India who had
furnished this information have, now,
indicated that the correct figure is 308
and the break-up, population group-wise
is as under :—

Numder  of
offices opened

by 14 Na-
tionalised
Banks from
1-1-73 to
30-6-73.
Rural . 110
Semi-urban . 64
Urban . . . . 63
Metropolitan/Port Towns 71
— ;) 3_

I am, therefore, making this Statement
to day to correct the record. I regret
the discrepancy which had crept 1n the
carlier reply.

3. The communication from the Reserve
Bank of India indicating the correct
figure was received on December 19,1973.



